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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BIENCH, NEW DELHI
0.A No. 515 OF 2022

IN THE MATTER OF:

Dharamvir - ' ... APPLICANT
. VERSUS

State of Haryana & Ors. ... RESPONDENTS

REPLY ON BEHALFIQFI RESPONDENT-NO. 13 (M/S
ACCURA CARE PHARMIACEUT'ICALS PVT.LTD.) -

'MOST RESPECTFULLY SHOWETH:
1. That-the above captioned Original Application is sub-
: judiceron records of thlS Hon'ble Tribunal. Notably, vide
order dated 05.08..2024, the replying respondent was
impleaded as respoﬁdent No. 13 and n'otilce was issued
by tHis Hon'ble Trib,qrial with a direction to file a
| respionse. It is submitt'e:d that the notice was ré:ceived at
the Unit, by speed -pl.ost, on 28.08.2024, as is ev_ident
from the tl.’aclking reﬁdrt annexed herewith and marked

as Annexure-R;I.B/:l).'

2. At the outset, it is submitted that the replying
respondent craves leave of this Hon'ble Tribunal to file a
more detailed response and/or reply to any averments/

submissions and. cohténtions (if any), made against it
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'any later stage or is brought to its notice, during the

pendency of this Original Application. It is further

“submitted that each and every allegation, submission

~and contention madeé against the replying respondent,

shall be deemed to have been denied, ‘as if they have

been individually dealt with and specifically denied.

That from the record of the present Original Appljcation it
transpires that the same is registered based on a “Letter
Petition” sent to this Hon'ble Tribunal, by one Sh,

Dharamvir, s/o Shri Om Prakash resident of House
No.521/13 Milk Road, Krishna Colony, Naraingarh,

District Ambala, Haryan'a'.

| That the suo-moto cognizance taken by this Hon'ble

Tribunal pertains to 'fhé alleged discharge of ‘industrial-

waste water’ by industrial units of Kala Amb, through

" various drains/nallahs, etc., into River Markanda’, which

is stated to have been the cause of serious diseases and
mortality amongst villagers and the cattle.

DESCRIPTION OF THE UNIT:

The réspondent, is a pharmaceutical manufacturing unit

established/operating since 2007, duly in accoﬁdance
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with law. The regpondent unit is located at Mo.ginar'ld, on
the Kala Amb-Nahaﬁ Road. In this regard, it is subm_ittgd
as under; |
a. River Markanda: The ‘respondent unit is
located at a distance of about 2 kms I:(approx.)
from river Markanda;
b. kgimi-Dréiﬁ: The rIeSponldent unft is located
at a distanc;e of about 5-6 kms from Kaimi-
Drain, whicﬁ ié on the other side of K?Ia-Amb; ?
C. Salgnikhag':' (Ref: Jf;g. 687, of éhe jofntj
report): The. respondent unit is located iﬁ tHe
area/region Which falls downstream i.e., after
salanikhad m'e'ets river Markanda; and

d. Rampur Jattan ‘Moginand Nallah (Ref: Pg.

687, of the joint report): This naljah flows

close to near Radha-Swami Satsang-Bhawan

and is abolt 1.5 kms from the respondent
unit. )
6. = That t'he'respondentl-Unit was made operational only

after taking all request-'steps and permi'ssiohs duly in

accordance with law. The respondent unit obtained its
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“Drug manufacturling-', licenses” _(MBN/O7/628 &
MBN/07/629) on 29.09.2007, from the Health & Family
Weifare Department, Govt., of H.P, (Drugs Control
Administratioﬁ), under;fhe requisite Drug Rules, 1945,

valid for the period 29.09.2007 to 28.09.2012.

That the Drug' manufacturing licenses, are periodically
retained in accordance with law as is evident from the
permission granted by ‘the ‘Assistant Drug Controller-

cum-Licensing Authorrty to the respondent unit to retain

- the said “Drug manufacturing licenses” for ‘the period

29.09.2022 to 28.09.2027. At this juncture%it is

worthwhile to emphasize Here that ‘the resporf‘ndent,

manufactures products' viz., tablets, capsules, oral liquid
syrups and various ointments, creams and lotions. True

copy:of the retention letter for licenses, is enclosed -

herewith and marked as Annexure—R13/'2).

That the replying unit is a non-polluting unit and has

nothing to do with the issue being adjudicated by this

Hon’ble Tribunal in the present Original Application, as is

evident from the foliowing:



1. The unit is situated/located at a considerable
distance from the river Markanda as well as the
various Khad/Nallahs which meet river
‘Markanda, as stated hereinabove;

i, No complaint by any individual (as the unit is

not far from residential area in the region)

alleging’ pollation/discharge of effluents, etc., by
the unit; and

jil.  Baring one incident (which is duly explained in
paragraph 13 hereinbelow), NO Serious concerns
have ever been -raised, against the Unit, by the

government entltles viz., HP State Pollution

Control Board IPH and other authorities.

ETP PLANT & WATER §L!PPLY

That the ETP p[ant of the respondent umq is quyE

functional and the water utilized in the unit is- onlyE

purchased commerciallly and is supplied through tankers.
Cobies of receipts of water supply, is enclosed herewith

and marked as Annexure-R13/3 (Colly).

and/or any local resident at any point in time

1258
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10.

11.

_6'

.HAZARDOUS SOLID-WASTE DISPOSAL:

THat in order to pre-\(ent, Environment Pollution Hazards
and to observe the exisf}n'g laws on Environment and
poliution Control, entered in an agreement with M/s
Shivalik Solid Waste Maﬁagement Limited. Accordingly,
.'the"haiar“dous solid—waété’ is slentlby_ the respondent
unit, for disposal to. M/s . Shivéllikll Solidl Waste
Management Limited, as per the norms of the H.P
1Pol|utionf Control Board. True copy of the agreement
’!between the respondent and M/s Shivalik Solid Waste

Management Limited along-with copies of Form-10, is
-enclosed herewith and marked as Annexure-R13/4
(Colly). . _ _
CETP (COMMON EFFUL UENT TREATMENT PLANT):

The CETP plant at Kala Amb, is completely functional and -

the respondent unit has been registered therewith for the o

purposes of treatment:. of effluents. All the effluent
generated' is sent exclusively to the CETP plant through
tankers. This fact is evident from the joint inspection

report dated 26.07.2024, on record as well as the

agreement entered into between the respondent unit and
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13.

KIDC along Wlth few transporters slips, which is annexad

hereW|th and marked.as Annexure -R13/5 (Colly).

VARIQUS REQQISITE PERMISSIONS FROM HP

STATE POLLUTION CONTROL BOARD

That the ‘Consent to operate’ from H.P, Pollution Control
Board, was also obtained, before making ;thé Unit

operational and the same is valid from 01.04.2022 to

'31.03.2027. It is."submitted that the requ|5|te
authorlzatlon for operating a facility for generation,

_ storage and disposal of Hazardous Wastes, was also duly

obtained by the respondent Unit from the State Poilution
Control Board and the same is valid till 31.03.2027,

DISCONNECTION OF ELECTRICITY AS 'POINTED
OUT IN THE REPORT DATED 26.07.2024:

That electricity discohnection of the replying unit is

submitted as under: -
i. The inspect-ibn was carried out by the officials

of the pollution contro! board in Aprill, 2024;

ii. . The water discharge which -was seenydetected
by the o“fficiéls was on 'acfcount of some
ongoing repair in the unit; pertaining to
drainage pipélihe, etc.;

!

1260



1261

vi.

38

The dedicated pipeline (as state'd or alleged),
was a temporary measure, for discharge of

domestic wéste water till the said repair was

completed;

However, due Ito sQme ne_gligenge of our staff,
the discharge tHrough this tempérary Mmeasure
was not checked, inspected and supervised
properly; |

The unit immediately realized its mistake: and

- effective actions, wére taken /at the unit, to

permahently block/stop 'such discharge;

Accordingly, after observing the effective/

sincere, steps taken by us Iand finding no
. discharge of any waste, whatsoever, from the

unit, our electricity was restored, duly in.

accordance with. law.

14. That in the circumstances as set but herein above, it is

evident that now fpr-about 17 years the unit has been

qperating duly in accordance with law especially the

gdverning environment norms/laws, as applicable and

notified from time to time. It is submitted that livelihood



about 62 workers/employees (& thtair"family) completely
depénd on this unit, Any adverse order by this resp’ble
Tribunal would not only result in loss of the source of

livelifood to the owners/directors but also to the

employees/workers, working at the unit, who would be
f

rendered jobless.

'PRAYER.
It is therefore, most rle'sp'ectfully prayed in the interest of
justice that the responciént unit may kindly be discharged

and the show cause notice be withdrawn.
ceulicals Pvt, L,
A fa

\/Va run pgi%eﬂ&qﬁalog l

(Through ItS Authorized representative)
For: resp No 1

For Accura Gare Phatma

2024

89, LAWYERS' CHAMBER SUPREME COURT OF INDIA &
R-514, NEW RAJINDER NAGAR, NEWDELHI
(78386030186, 9810953016)
advocateadityadhawan@hotmail.com

AWAN KIR@ HA AN&SIDHANT THAKUR)
: (ADVOCATES)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A No. 515 OF 2022

IN THE MATTER OF:

Dharamvir ST ... APPLICANT
VERSUS

State of Haryana & Ors. ... RESPONDENTS

| AFFIDAVIT
I, Varun Sabharwal, $/O Late Sh. Ved Kumar, aged about 38
years,'3R/O' House No. 253/IS,"Guru Nanak pura, Jagadhari,
District Yamuna-Na'gar, Harﬁan‘a-135003, presently at New

Delhi do hereby solemnly affirm and declare as under:

1. That 1 lam ithe authorized representative  of the

respo!ndent No. 1;’;, (M/s Accura Care Pharmaceuticals Pvt,
Ltd.) and I am working as Plant Head and as such am well
conversant with the facts and circumstances of the (_:_ase:

Hence, I am competent to swear this affidavit.

2. That the accompanying reply/response 'has been drafted

by the counsel under my"i'n'st'ructions and I ;say that the
contents of paras 1 to 14 of the same are true and correct to
my knowledge and bellef the same have been read over and

explained to me in vernacular.
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3. That the contents of the accompanying reply may kindly
be read as part and parcell:bf this affidavit as the same are not
being reproduced herein for the s_ake of brevity.

4, T'hat the Annexure(s) to the appeal are true arfd correct

copies of the original. S

For Aoura Gare Pharmaceu\icais Pwt. L.

- " "
DEPONENT

N

VERIFICATION: - ,
I, the deponent above narhe'd, do hereby veri{‘y and confirm
that the contents of the above affidavit are true to my
knowledge and nothing material has been. concealed

therefrom. S
Verified at New Delhi on this theu'roéay of September, 2024,

For Acoura Carg Pharmacguticaly Bt Lid.»v ¥
P

EPONENT
: AL%CESN Signatory

ADVOCATE
NOTARY PUBMC
AEGD. NO. 916
GOVT. OF INDIA

‘£ WYERS CHAMBER

‘JPREME COURT OF I
BT D}ELHI
i
;&?\Q -
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Health & Family Welfare Department, HimnchiiT Prades
DRUGS CONTROL ADMINISTRATION H, I,
OfTice of Assistant Drugs Controtler-cum-Drugs Licensing Authority

No. HFW-H/{Drugs)378/06- }_3\;9 Dated: 31§ )1 o] 2ans
To

ra CarejPharmaceuticals Pvt, Ltd.,
ge Moginand, Nakan Road,.Kala-Amb,
District Sirmour, Himachal Pradesh-173030.

Subject: - Retenlion Letter for Licenses Nos. Form 25: MNB/07/628 and Borm 28;
MB/07/629 for the period from 29.09.2022 to 28.09. 202"
Sir,

Reference your application No.: Nil dated 24.09.2022 reparding retention of

Drups Manufacturing licenses as stated above.

In this regard, on the receipt of fee of Rs.15000/- (Rupees Filteen Thousand only)
vide E-Challan No. A221236367 dated 26.09.2022, for Retention and similarly, on the
receipl of fee of Rs. 2,74.500/- (Rupees Two Lakh Seventy Four Thousand Five Hundred
onlyj'vidc E-Challan Number A221236050 dated 26.09.2022 for Additional Products, youp
Drugs Manufacturing Licenses Nos, MNB/Q7/628 and MB/O7/629 on Forn

25 and Form 28 for manufacturing of Tablets, Capsules, Oral Liquids and External
Preparations (General Category Only) ard Tablets of Befa-Luetam Catcgory only

granted on 29.09.2007 and valid upto 28,09.2022 has been retained w.c./ 29,09.2022

10 28.09.2027,

The products retained with the license are enclosed,

Eﬁels: Products Jist, W .
5% 0P

2
1 (GARIMA SHARMA)

¢/ Assistant Drugs Controller,
Cum- Licensing Authoriry,
HQ Baddi, District Bolaa, H.P,

Endat. No. As above .
oL - Copy 10 the Drugs Inspector, Nahan Districl Sitmaur H. . for information.

(GARIMA SHARMA)
Assistant Drugs Controller,
Cum- Licensing Authority,
HQ Baddi, District Solyn, H.P.
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AGREEMENT

THIS AGREEMENT is entered at Nalagarh on this 26 day of the month of February 2009
Between
M/’s. SHIVALIK SOLID WASTE MANAGEMENT LIMITED having its registered office
ut Village Majra Nalagarh (H.P), a company registered under the Companies Act, 1956
and currently represented by its CEO Shri Ashok Sharma, Age about 48 years residing
at Panchkula (HR.) hereinafter referred to as "SSWML", which expression shall where
OIS SO requires or admits of, be deemed to include its successors or assi gnees) of on
JUE part
And
M7 Accura Care Pharmaceuticals Pvl. Litd. company incorporated under the
Corpanies Act, 1956 and having it's factory at Village Moginand, Nahan Road,
Tehs,Nahan, Distt Sirmour (HP} 173 030 and currently represented by ils Mg, Director
Shri. fasbir Singh Age about 38 years, residing at £-52, Surya Enclave, New Multan
Nagar, New Delhi (Hereinafter referred 10 as MEMBER whiéh expression shall where
the <ontext so requires or admits of, be deemed 1o include its successors or assignee) of
R hor part,
AND WHEREAS,
Lhe foremost and the sole objective ot SSWML. is te prevent Environmental Pollation

Hazards and 1o observe the existing laws on Environmental and Pollution Con ;
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AND WHEREAS
the MEMBER desires to send its hazardous solid {hereinafter referred to as "SOLID
WA‘STE') to the SSWML as per the norms of Himachal Pradesh Poliution Control Board
. (h;remafter referred to as "HPPCB") and the SSWML having requisite facilities in thls
chalf, agrees to receive the Solid Waste sent by the MEMBER on the terms and

conditions stated hereunder, which have been mutually agreed to by and between

SSWML and the MEMBER.

AND WHEREAS the parties hereto have decided to execute a DEED OF AGREEMENT:

NOW THIS AGREEMENT WITNESSES and it is hereby, mutually agreed by and

between the parties hereto as follows:

1. DEFINITIONS AND INTERPRETATIONS:

1.1 "TIME' shall be stated in "Hours' and shall mean Indian Standard Time,

1.2 "DAY' means a period of Twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00 hours.

1.3 WEEK' means a period of seven (7) consecutive days beginning from a day.
1.4 'MONTH' means a period beginning at 0800 hours on the first day of calendar

month and ending at 0800 hours on the first day of succeeding calendar month.

1.5 'YEAR' means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a

twenty ninth (29th) day of February, beginning at 0800 hours from a day.

> FINANCIAL YEAR' means a period of three hundred and sixty fiue

comsecutiv

hre'i-; hundred and sixty six (366) consecutivé daysy
} o &

-‘—"-—._.;
Ny Y
HEY oY,

! .' | ALAGAPH’

Shivalih Solid: w‘ma‘gtm @ fimited & Accura Care Pharmaceuticals Pyt |Ltd, Agrccm-,nt
&
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period includes a twenty ninth (29th) day of February, beginning at 0800 hours from
a day.

1.7 The headings of or titles to the clauses in this AGREEMENT shall not be deemed to
be part thereof or be taken into consideration in the interpretation or construction

thereof or of the AGREEMENT.

1.8 Words imparting the singular only also include the plural and vice versa, where the

context so requires.

1.9 The present agreement is entered in to by SSWML for collection and disposal of

Hazardous waste of its members.

2 PERIOD OF AGREEMENT:

21 This agreement shall came in force, effective from the date of signing of this
agreement and shall remain effective till any amendment / change is made in this

agreement.

3.1 Both the parties hereto agree that the present Agreement shall automatically come to
an end in any of the following eventualities
I) On expiry of Authorisalion granted te the Member and the same having not been

renewed or the same having been not granted by HPPCB

M) On expiry of the present Agreement, where no fresh agreement is signed and

executed between parties hereto as mentioned above.

) On Authorization to SSWML being cancelled, refused or not granted by HPPCB.

3.2 Both the parties hereto further agree that in case of the present Agre

2 aforesaid eventuality, it will be the so g spansibil
g O\ H.P.

to an end owing t

ﬁnl Limitccihx;f_‘,'
ALAGARH IS
MY 13 TE,

Shivabk Solid Waste Man u{n:l Care Pharmaceuticals Pvi. 1.ul. Agreement

1280
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4

of the Member to handle and treat its solid waste in accordance with the relevant
provisions of law and that SSWML will not be responsible in any manner

whatsoever in respect of the solid waste of the Members.

4.  OBLIGATION OF THE MEMBERS:

4.1 While entering into the present Agreement with SSWML, MEMBER shall submit the
categories of Solid Waste and its desire to dispose off the same and that the said
categories of Solid Waste shall be as per those specified in the Schedule to
Hazardous Waste (Management and Handling) Rules 1989. The Member shall
also give true and correct information related to the description, amount, nature and
toxicity of the said Solid Waste as and when called upon by SSWML or State or

HPPCB as any Committee notified and the provisions of Law.

4.2 The'MEMBER shall get the Authorisation from HPPCB permitting the Member to
send its solid waste to SSWML for disposal and that it shall be the responsibility of
the Member to get the same renewed from time to time, failing which SSWMIL.

reserves its right to repudiate the present Agreement.

43 The MEMBER declare that the MEMBER shall make all primary disposal
arrangement at its premises for the removal of toxic like Haxavalent Chromium,
Heavy Metals, Phenols, Cyanides or any other toxic material that may be notified by
SSWML or HPPCB or any other Authorised prescribed under the relevant
provisions of law in this behall for the lime being in force, before disposing its Solid

Waste to SSWML.

4.4 The MEMBER shall make all the proper and adequate arrangements for keeping
accurate records of production and shall keep accurate records of production of each
of its products and Solid Waste generated thereof and send the compiled records to

- SSWML on the fifth (5) day of the succeeding MONTH, whereupon the SSWML
shall send the same to HPPCB,

-a’ S */{H“‘“fgi;v \
oy 1 Ay

(o G ok
T EELAGL y i
'n

Shivalik Solid Waég‘c-Managcmcnl_Hj’

-
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B or any authority of State (Ministry of
appointed by them.

4.6. The MEMBER shal] make adequate and nece

and to the satisfaction of the SSWML, HPPCB
Law

Ssary arrangements as approved by

or other prescribed' Authority under
for collection and Storage of its Solid Waste in i

to the

--4.7. Tor the facility of Members SSWML will be

Solid Waste | S]] its discretion of the Me

arangeme

ntwith the Designated Trucks as per Guidelines of CPCB.

> Wet period of monsgon Season, the Solid w

aste will not be accepted. The
Member sh which would include licheate facility or

as provided or approved under the provisions of law.

all create the storage facility
any other facility

411 The MEMBER iy obliged to store a minimum of three months of its generation of
Waste o its solid waste, whichever js hj gher.

4.13 Member will contact SSWML once the truck load of Waste i collected at his site for

sending (0 SSWML for the disjosal.




1.14 The MEMBER is oblige
toxic chemicals as mated by the SSWML and as specified in thig
AGREEMENT,

415 The MEMBER is obliged to Pay in adv

ance the bijls raise

d by SSWML_ in cheque
(local account) or demand draft,

176 SSWML may by a notjce Served on the M ‘

him' ¢ Provide such
additional information as may be ifi

the information to SSWML within

4.17 The MEMBER alone shaj] be liable
under Hazardouys Wastes (Manage;

n
Pollution Laws of any

other relev
by HIPPCB or any other Authoyj tv.

eligible

for dispesing of Soid w
219 The me

aste in SSWnML
mber sh

all not become mermber of such o
written consent of SSWMI.
me

€1 similar facility without prior
In case, the mem

acility, SSWML
ving any

ber s found ¢ have availod

as the right 1o termin
reason whatsoever.

nbership of guch other f

ate the
Iem! u-rship without offe

5_QUANTITY & QUALITY

51 The Solid Waste to be sent by the MEMB

E
ories  specified i

caleg the schedule tq

Hazardoys waste (Management
f-landling) Rules, 1989 or

and
ndme

as per anv new aime NEor rules undey the abgy

Only live cate

: o : 2 Mg
BONCS of Solid Waste Le. ETP wagteXro

od for disposal at site, { &

Waste, Gypsum
Incincmtium

afih Solid (o - TASTES
fvalik Sohd‘_@V&ggd. g

) Aceura Cyre *h maceuticals Py,
[t
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7

5.2 The MEMBER shall not send in any case any Solid Waste containing Hexavalent
Chromium, heavy metals, phenols, cyanides or any other toxic materals in
cancentration as specified in the Clause 5.3 or that may be notified by SSWML from
time to time. :
5.3 The following listed wastes will not be accepted by SSWML

) Wastc which is fluid, slurry, paste or acidic.

ii)  Waste which has an obnoxious odour.

fif)  Waste which reacts with moisture to produce considerable amount of heat or

gases.
iv) Waste which is inflammable.

v) Waste which contains shock sensitive substances.
v} Waste which contains volatile substances of significant toxicity.

vii)  Waste which contains more than 10 mg/kg chromate in the original sample.

Vili}  Waste which contains more than 10mg/Kg, of water soluble

Arsenic in a 1/10 eluate,

54 All loxic wastes from pesticide industries shall be incinerated before sending to
SSWML site. The waste shall not contain any acidity. If it is violated knowingly or
unknowingly, Neutralisation cost only will be charged and decisions of SSWML

will be final.

Sulid Waste is foiinga

4

~

Shivaiik Solid Wa?s_u_:_M.unugemcnt Li ‘l[cd & Accura Care Pharmuceuticals Pvi. Lid, Agreemem
!' . )

! .{"”"'!f'_",-- o
ild 0o Ly ‘J;—- : A
\\Z}%ﬁ\'ﬂ-n’v}(“{/ S
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8. DEFAULT

8.1 If the MEMBER fails and/or defaults in the discharge of any of his obligations under
the present Agreement, the SSWML shall have discretion to (i) refuse to accept the
Solid waste of the MEMBER for disposal without assigning any reason, (i) notify to
the HPPCB the name of the Member informing about such default ‘
and that its Solid waste would not be taken for disposal by SSWML on account of
such default, (iii) inform the Member that its Solid Waste would be deemed to cause

pollution and that the Member be liable as polluter under the Pollution Laws,
and/or

[ 8.2 SSWML reserves itslright to accept or refuse membership. In event of MEMBER
conﬁnitl—ing any breach/violation of the conditions of the present Agreement or any
pro‘_._risionsl of Law/Act/Rules for the time being in force, SSWML reserves its right
to suspend/cancel the membership for such period as it deems fit without giving

any reasons Qr prior notice. -

5.3 Where an offense under the Environment Protection Act has been committed by the
Member or is attributable to any neglect on the part of the Member which shall
include its Director, Manager, Secretary, Officer, Parter, ete. and if such Member is
guilty of the offense or is liable to be prosecuted against and punished against and
punished accordingly no suit, prosecution or legal proceeding(s) shall lie against

SSWML for the offense committed by its Member.

8.4 S5SWML reserves its right to issue a show cause notice to the Member if it is of the
apinion that the Member has contravened the provisions of law/conditions of the
prosent Agreement, requiring the Member to remedy the contravention or as the

tause may be, within a specific period of time. The said notice served shall specify

the measures to be taken by the Member in remedying the said contravention.
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8.6 The suspension/ termination shall be revoked only at sole  discretion of SSWML.

after it is satisfied that its conditions have been met.

9. TRANSFER OF RIGHTS

9.1 As per Agreement with the BBNIA, Not without permission From

Govt/Shareholders in line to companies Act.

INDEMNITIES :

10.1 The MEMBER shall be deemed to be in exclusive possession and control of the said
Solid Waste and shall be fully liable and responsible for its arrangements,
apprutences and properties till the time it reaches SSWML. Accordingly the
MEMBER hereby covenants and agrees to fully protect, indemnify and hold the
SSWML, ils employees, agents & successors and assignees harmless against any
and all claims, demands, actions, suits, proceedings and judgments and any and all
liabilities, costs, expenses, damages or losses arising out of or resulting from or
incidental to or in connection therewith, which may be made out against the
SSWML,' whether by the MEMBER its employees, agents or successors and
assignees or by third parties on account of damages or injury to property or loss of
life resulting from or arising out of the installation, presence, maintenance or
operation or the intake arrangements, appurtences and properties of the MEMBER.

Till the material reaches at sswml site, Member will be responsible.

11. FORCE MAJEURE

TL.1I" In case of any force majeure, SSWML shall not be saddled with any liability -
contingent or otherwise but in that case, it shall be the sole liability to share with
the MEMBER.

11.2 Both the parties hereto agree that due to change in any laws relate to polluatl}1
‘-‘- Ancny

due to any dlrecnveoffln)’ Court or Authority, if SSWML is to inc a\y qdquo

e

Shivalik Solid Waste Managqmnl l mm:.d& Accura Care Pharmaceuticals Pvi. Eid. Agrccmcnl \) Vo

\

i e " et

1286
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1l

financial burden consequent upon any alteration and/or modification in the site ,
then, in that case the MEMBER shall be liable to contribute for the same
.proportionate to its.disposal of Solid waste quantity in SSWML site.

11.3 Both the parties hereto agree that in any event of there being ‘order in form of any
injunction, stay or otherwise from any Court, HPPCB or any other Authority stopping
the [unctioning of the Site or otherwise whereby SSWML becomes unable to accept the
Solid Waste of the MEMBER, SSWML shall not be responsible or made responsible
and/or be liable in any manner in that regard and that in such an eventuality, it shall be
the responsibility of the MEMBER to get the needful done in respect of disposal of its
* Solid Waste.

12 _PREVIOUS CORRESPONDENCE:

121 All discussioﬁs and meetings held and correspondence exchanged between
S3WML and the MEMBER in respect of the AGREEMENT and any decisions
arrived at therein in the past and before the coming into force of the present
AGREEMENT are herein superseded by the present AGREEMENT and no
reference of such discussions or mectings or past correspondence shall be
entertained by either SSWML or the MEMBER for interpreting the present
AGREEMENT or otherwise.

13 LAWS GOVERNING THE AGREEMENT

13.1 The present Agreement shall be subject to Indian Laws, rules and regulations and

notifications ete. issued under such laws.

14 MENDMENTS:

14.1 SSWML may at any point of time make suitable changes in the present eeiniaté ‘
after serving a notice to the MEMBER. : o

&
--~-..__._N ! \
15 R '-"“.‘1.: b, ."1r.&ﬁu 1-"’
15. TERMINATION OF AGREEMENT ', e~ ‘\ o v
Shivalik Solid Waste Managemenr Limited & Accuri Care P 1E:cuﬁt.jlq Pvt ‘I_ . Agreement iy
Q v o /
f il
o '
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M/s. SSWML has the unrestricted right to terminate this AGREEMENT by a
en notice of 90 days and deduct its all pending claims from the MEMBER.

= 152 This AGREEMENT can be terminated by either party after giving a written notice
i, -':-'t;'u: _t/ of at least 90 days to the other party. If the car\u:wllation is requested by the MEMBER,

1%

F 16 JURISDICTION

fo.1 The present Agreement, M/s. SSWML and the MEMBER mutually agree that the
Civil Court at Nalagarh only shall have jurisdiction for all the disputes/ differences

arising out of this agreement.

). The address of the parties hereto unless changed by written notification to be given
at least 15 days in advance by registered letter prior to proposed date of change,

* shall be as follows

ADDRESSES OF PARTIES :

M/S.SHIVALIK SOLID WASTE MANAGEMENT LTD.
VILLAGE MAJRA
NALAGARH (H.P.)

£

THE MEMBER:
Accura Care Pharmaceuticals Pvt. Ltd.
Village: Moginand, Nahan Road,

- Dist. Sirmour, HP 173 030

i WITNESS WHERE OF the parties hereto acting through their properly conslituted

vepresentalives have set their hands to cause this AGREEMENT mgnedjﬂiﬁg};ﬁé@?

ihaar respective names and on their behalt,

I'or and on behalf of the




Acéura Care: Pharmaceuticaid Put. Ltd.

MA.TIAGEMENT
| :_:.
‘ '::i_j a e Shri Ashok Sharma

pame : Shri Jasbir Singh

Designation : Managing Director ;
Address : Village: Moglnand,j ‘
" Nahan Road, Dist Su‘jm r

HF 173 030 .

Witness

W

| agianr
Namea‘ Mg ES l’*ft‘

Kiillan
Addresg/p!‘.ﬂ,'. 4, m"‘l%cf

T

Name; Qﬂ ,‘)]w,-‘ CCW ;j_
Address:

=y

P

Wt - ijauﬂ’w
fo. "'gq’)f‘jﬂp%r
Tele phncingarle
Qish - @qug"}

Pin Code - 1342

il N 5

Hlmlfﬂl L

I ‘ I
] \ .
: ‘ g ‘
5 m;lklsmm\ aste Managemeny Limited & Accpra (,acuu'cals Pvi. Lid. Agreement S 13
&l Wit i 1,
A

—
C] ArJ@. CO@

AT
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218 A SHIVALIK SOLID WASTE MANAGEMENT LT, N
/ _ CIN : U33130HP2005PL Co2as0s @nﬁg; )
&Y GSTIN : 028AJCS7647D1 2R stan.
{'..g-;x FORM 50 isee Rite 1001y, s
L MANIFEST FOR HAZARDOUS AND OTHER WASTE
\._-f — ‘* 2 == - _ -.-'._--_,-— '_“""""‘}
Sender’s Name and malling address o e |
{including Phona No. and e-mail) ' AR |
1. ) _ ' Phone o e — !
GSTIN . ) o-mail i
—_—
2. Sender’s Authorization No. ‘]
;__ — .
3. Manifest Document No. : = 1
| . 5 7 J 7 ? ]
4. | Transporter's name angd address . | SHIVALIX SOLWD WaSTE MANAGEMENT L1, |
{includlng Phone No. and e-mail) Vill. Majra, 2oy, Dabhesa, Teh, Matagarn !
' o ' Distt. Sofan {HRr) -
~— e
5. Type of vehicie - (.:ruck/TankeriSpecla! Vahicle) g
8. Transporter's registration No, : T )AL J g Y
7. | Vehicle reglstration No. : \ -LP" ) LC] cD 9 )
8 Receiver's name ang mailing address SHIVALIX sng WASTE MANAGEMENT LD,
. ir i -T1 : | Vil Mgjra, P.O. Dabhota, Teh. Nalagarh
(including Phone No. and e-mail) Distt, Soten (H.P) Ph. ; 01765 260495 ’
—
8. | Recslvers authorization No, i Aol
: \_i*__._-:.;')i_‘-__s_'._d-
10. ‘ i oy _ i
Waste description IR Sludye
11. | Total quantity ' i, e Ernereennr 03 OF MT
__j No. of Containers S e, Nos,
12 Physical form ' . oL [Snlk.'fSemi-So}ld!Shsdga!OIlyJTan'yiSIuny;‘i.fqufd} "
' 3. | Speclal handllng instructions and additional . l
13 information I
. o @ Gonlonts of the canslgnment arg 1':.|!IFﬂ
14. | Sender’s Certificate hEre L, -' izec: packe v Ty nioit oo ar
) Prarmsceihicals | If‘ et e 1 ¥ r03d accoraing |
o E'{Q‘R::l‘ \{- Cirmn 'L!'JE' H’ A ’T / . _ ]
Name & Stamgl, - .- Qi N  Yew T
2 e 12 T27 !
. B =1 ! _-__‘..-_..? i
Transporter a¢ nowlédﬁgﬁ;énk of receipt of .
15 | Wastes ‘

T NS Shwa:ikSoﬁdWas{eManaqemPnllm Day Msﬁ‘t‘ﬁ“:-r-m”‘V‘E’ﬁ'r--: i
: . 2oL (=] —~ T 1= O I
Name allalahma[oaur:otaj T&ignatre gzi € [-—l Cl &1~z o 'c:_\;“ K<l
o K =GR Y| [
16. | Recsiver's ¢erfip ntor 15 &8ipt of

hazardous and other waste

Name&'Stamp: ~ Signature: Day Month Year

White Copy
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SH|VA|.|K SOLID WASTE MANAGEMENT LTD.
CIN; U33130HP2005PLCO28306
GSTIN : 02AAJCS7647D1ZE
: . FORM 10 [See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Membar

Sealwilh

‘Bender’s Name and mailing address
(including Phone No. and e-mail)

; ‘CF‘UTU k

Phntinale ‘l’lw i
Naher 2 ond \ir;.imlrv R
alvl!\'ﬂﬂ “'b j k"o",

bt

1. Phone No. :. om0
’ GSTIN . . e-mail
2. Sender’s Authorizatlon No.
3. | Manifest Document No. - 67934
' 4 Transporter s name and address SHIVALIK SOLID WASTE MANAGEMENT LTD.
- (mcludlng Phone No. and e-mail) Vill. Majra, P.O. Dabhota, Teh. Nalagarh
Distt. Solan (H.P.)
5. | Typeof vehlcle (TruckiTanker/Special Vehicle}
Transporter s registratlon No. NAL-206
7. | Venhicle registration No. W Pldcod (\ o
| g Receiver’'s name and mailing address ifEIWALU{ S%Lg‘ BVA::EtmeEBmNT L:‘D-
. : i No. - i ill. Majra, P.Q. Dabhota, Teh. Nalagarh -
(including Phone.No. and e maif) Dlstt. Solan {H.P.) Ph. : 01795-260427
- 9. | Receiver’s authorization No. NAL 206
] - \_: p S:ﬂm /;4{@ <
10. Wgste descriptuon \-{Qmw E‘L
iq | Totalquantity | QAL m3 or MT
No. of Containers | .. LRt Nos
12. | Physical form {so!|d;semn-Solidei\LuTESef0||yrrarryis|urry1uqu|d}
13. | Special handling :nstruchons and addutmnal :
information N ' “m Care
e ' A MD‘;‘“ o) [ hgroby du:lﬁcllred lhnlﬁl.gu :oglani_-; of the conﬁ:gnlrnent are I’ultg
14, Senden@bag t\a’é{é-moﬂ CEA e ateqorizod, pasked, markad, and tabeled, and are inall
' [ ot “ A3 - respects [n proper cenditions far ransport by road nacording
) - tarapplicable natlonal governmenl regulallons.
| _Nam_e-‘& StampM Signature: Day Month Year
: R S1—|v |F!—|stte [R 1Y
_ . Transporter acknowledgement of receipt of . '
15. | Wastes
’ . Shivatk-oii vaste MaTagEmenT L% Month Year
, - Yillage lulfl wmm sh. Nal
|| vame s Yok lszm#m FAESIEIEIN
.| 16, | Receiver’s certlﬂcatlon for receiptof |

‘hazardous and other waste

Name & Stamp: Signature:

Day Month Year

ElsT—To 3 [J2le [2]4]]

Wh_lte.:Goﬁy

e e e me LAY ot P e T 1 T T T e
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SHIVALIK SOLID WASTE MANAGEMENT LTD.
CIN : U331 30HP2005PL0028306
GSTIN ; 02AAJCS?64?D1 2E
FORM 10 tSee Rule 1013

—_— e e

Member
Schl with
slgn. /

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender’s Name and mailing address J:.ar':r\:c-'f'l’u|:'rr§u'r s i
. | {including Phone No. and e-mail) ' Nahar Road, Vit k. -
i DS P e = Phone No. : !{a!a—.&mbﬂ‘l};j;,_ggrnn‘n it
GSTIN e-mall  : - Fiecta 1 7a050 0 .
2, Sender's Authorization No. ]
3. ¢ Iﬁ?hifest Document No. _ 649120
g, | Tr nsportér’s hame. and address SHIVALIK SOLID WASTE MANAGEMENT LD,
) { cludlng Phone No. and e-mait) Vill. Majra; P.O, Dabhota, Teh, Nalagarh
3 Distt, Solan (H.P,)
Type of vehicle (Truck/Tanker/Special Vehicle)
6. Transporter's registration No. NAL-206
7. | Vehicle registration No, \‘(’ | ¢ coRN 2
8 Recelver’s name and mailing address 3}'—]“’-;14;“ S%IgD;VA::EwiGﬁ“ﬁENT I;ITD-
. ; - : *» Walra, P.O. Dabhota, Teh. Nalagar
(i"CI'Ud'".g__Phone No. and e-mail) Distt. Solan (H.P.) Ph. : 01795.260427
9. | Receiver’s authorization No. NAL-206
10" | Waste description E 70 f / @@5
Cqq, [Totalquantity T /S0 deis m3 or MT
. [NoofContainers - :|meedod (20465 Nos.
12. | Physical form (sblidfser‘n|-Soud:srudge:gﬁynanyfsrun-y:uqulcn
C.43, Special handling instructions and additional :
information
- ; L. | herehy declara that the cantants of the conslgnmant are fully
. Can ﬁmmuuﬁ‘sm a yum escribed a Tapar ng name a,
14, S_end_er’s- a3 bﬁfecn : a,{/-"} : ::: :actzgor'i.:?d?pa,c'::d.d m:;veod?inpd !gself:?:iﬂdgum In E“nd
' g ragpects in proper conditions for transpori by road according
) 0""”’ o - to‘gpplicubla nallanal government rogwlations.
Name & Stamp: L7~ F gnatire; - Da Month Year )
| T2 29T T
Transporter acknowledgement of receipt of .
15. | Wastes : _
T al!rya?immmmeh Day Month Yaar -
1. . Yillage Majrd {Daliholg) Teh, Nala arh e
| Name & s¥lgp el W™ [T 12Tal o Talz ]2 ]
16. | Receiveps,g Ipt.of - ,
. | hazardols and other waste |
| Name & Stamp: = - _ Slgnature: Day Month Year
 Mhoried Signaory | eldM2 T2 T T

White Copy

1292
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SHIVALIK SOLID WASTE MANAGEMEHT LTh.
. CiN : U33130HP2005PL0028806
GSTIN : 02AAJCST7647D1ZE
FORM 10:[See Rule 10(1)]

Membar
Seel with
sign.

Y MANIFEST FOR HAZARDOUS AND OTHER WA{:‘[{&

- I'senders; Name and maillng address i jli”‘,l tj;.' s “‘,"I: ik
(mcluding Phone No and e-mall) e
1. Phone No. :
. GST'N ) : ) e-mall -
2. .-:_§g.rl1lqg_t}s;-Ahth'ori_;g_'t'lbﬁ‘ng."':'._l '
3.. | Manifest DocurrllentNo 60788
4. 'Tl"a'hébgrtt_ar?s name and address SHIVALIK SOLID WASTE MANAGEMENT LTD.
o~ (lr'icluding Phone No. and e-mail) Vill. Majra, P.O. Dabhota, Teh. Nalagarh
g . Dlstt Solan (H.P)
5. {Type of vehlcle , .* | {TruckiTanker/Special Vehicle)
| e Transporters registration No ' N
7. Vehicle reglstration No HJD] cf)QD %[‘ l
"4 " |'Récelver’s, name and- mallmg address aﬁvﬁ?{ SOLID ;VAbSTE MANAGEMENT 1;';“3
B, - ajra, P.O. Dabhota, Teh. Nalagar
| ‘(including Phone No. and e-mall) Dist. Salan (H.R) Ph. : 01785260427
% Recelver s authorlzatlon No '
I 10.; Waste descrlption g—— ]
"-"11'_'. Total quantity RN N / @@M m3 or MT
| [NoofGontsiners T i [ Nos. |
_ g Phya:cal form D {Solld/Semi-Solid/Studge/OllyTarry/Slurry/Liquid)
" 148, peial handllng Instruchons and addltional : |
o mforrnation -
R T . -4’. I'harohy doclars that tha conlants of the cansignment are fully
14.. Sender Y Certlf cate : { aro satogortend. pashon. rcees. L yoFSr Shipplng namo and
IR Bix respocts jn proper oonditions for tranapart by road according
L r[ to applicable nationaf governmont regulatlons.
Day Month Year
: 3o t—1/ 1/ [—=]2]e [2]%
-~ Transporter acknowledgement of recelpt of .
- 15, Waster,.. : _ _
e : : ' Day Month Year
(SR Do IR ES L T 1
TN ive 's-certiﬂca_l;ion for: recelptof i ' a ,
hazardous and. othe : - '
R i | Day Month Year
LSO T T2 o 7]

i)
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This agr.eement is executed at Kala Amb » DIstt. Sirmour H.p, today or; tm day of -Ebﬂ%ﬁ—,
2022
§ ' Between:-

M/s Kalix Amb Infrastructure Development Company, a Company Incorporated under section
25 of the Companies Act, 1956 through its Director, Sh. .5,

office al Service BLiildIng, SWCA Kala Amb, Distt Slrmour {(HP} (herein after referred to as

Ly

i ' AND

) M/s_A fFCLLxe Lave Phyorogsutiyn Bt GéfiName of Flrm/Company) the Member

Industries (herelnafter referred to as the Member Industry or "MI”) having Industria] actlvity

55 excluded by or repugnant tg

_ clude |tg Successors, Paitners,
directorsfang Permitted assigns, OF THE SECOND PART, ’

AND WHEREAS

Qs (alfoescl
I Authorisad Signatory AN

s = (o lhor

(4] Authorised Slgnalory




Ogli,: I(ala Amb D]strlct Slrmaur.'H 1- "
»Vehlcle (SP_ to manage the Com

mon?'E:f:flueh-t_ Treatment Plant

ﬁ‘) KIDC shall provlde th co gyance’

L

”d C arse screen, one Settler and one Storage tank as per
Ease Mllhas alreacly Installed the:sald Installatlons in

: l\nl shall,obtaln the; approval of KIDC for the same. Ml shall forthwith

‘ g “-"I-:‘lmplement any‘modifications/suggestions- made by:-KIDC, failing which  the
T perml;.slon granted for‘ conveylng the efﬂuents to.CETP shall be w:thdrawn till such

".?'I-tlme MI complles wlth the modlflcatlons/suggestions made bv I(IDC

B 2 'f-.AII Efﬂuent generated by MIIn thelr premises shall.be- sent excluswelv to the CETP.
' ':-.Ml shall: mtlmate ‘to.KIDC; at least 3 {Three] months in advance of any proposed
“increase OF decrease ln quanhtv of effluent resultlng due te expansion or

"lotherwlse ‘- .

3, ML shall declare the efﬂuent load wlth characterlzatlon of the effluent generated by
It m the prescrlbed "Declaratlon Form” annexad herewith as.*Annexure -A". Ml shall
submlt such Form 1ot KIDC on, executlon of these present..| M undertakes to pay.charges
i for treatment oﬁ efﬂuent as’per forrnula glven in B{1) below or it.can be modified in
ot such a manner that CETP. remams financlally viable, and It generates annual profits in
C the range of 810 10% In addition. to this,: M| wnll pay Transportatlon charges @Rs. 250/-
g .perTanker of 5KL Capaclty within.5: KM radlus MI wlll pay mlnlmum_Regnstratlon fee of

v Rs 25000/ whlch ‘shiall be'non refundable 'f_-; e

‘4 Ml shall gwe one month prlor notlce of an\,r changein effluent load wlth all supportmg
;. documents to KlD ; IDC mav monltor such actwrtv Bt

.5‘ M| at thelr own cost’ shall construr:t storage tank of adequate capacity for storage
B :and transfer of efﬂuent feom thelr planit to, CETP. Ml: shall ensure that all discharges
ke factory sewage, trade effluent, washlngs, Bailer blow down etc. are channellzed

through lts storage tanlc for sendlng thelr efﬂuent to CETP .o i

4 iy f. e n-..,-s

o -_Ieﬁluent carrled out b\,r I, Ml shall furnlsh to I(IDC aIl releuant detalls lncludlng the
capautles 6f warlous- units' and characterlstlcs of the ‘final, effluentto be sent’ for

L _ffrom the Mlunlts for verifcatlon L

‘treatment to. CETP: KIDC: shaII have the right to collect the samples of the effluents -

_.: Y 7 Ml shall furnlsh allr relevant detalls to: KIDC concernlng anv pre Ireatm_ent o o

L
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8 MI shall obtain written consents from KIDC for establishing a new ETF or any
modiflcation of the exlsting ETP.

9, M shall provide a single point discharge for conveyance of Effluent to the Effluent
Conveyance System.

10. Ml shall provide a pumplng statlon of suitable capacity at thelr own cost for pumping’

all effluent excluding storm water Into the Effluent Conveyance System of KiDC at
adequate space for Tankers, after obtalning approval for the deslgn, scheme and the

location of the pumplng station from KIDC,

11 M shall install “Electro-mechanical flow meter” of ‘Rosemount’ make or any
equivalent make, which shall elther be supplled by KIDC against payment or Ml shall
obtaln the same as per the speclfications given by KIDC in case of conveyance
system through pipe line.

12. M) shall house such flow meter in a separate secured shed and the meter shall be
used for measurement of the flow quantity and for monitoring the quallty of the
effluent, M1 shall ensure that the shed containing the flow meter should be locked
and the flow meter is sealed and protected from tampering at all times,

13. Mi atall times, shall ensure proper functioning of flow meter including calibration at
regular Intervals, perlodical cleaning of sensors and taking required preventive
measures for maintenance, to the satisfaction of KIDC.

14, In the event of the flow meter being found tampered, or not functioning properly
M! shall attract penalty/termination as more particularly defined herein below in
case of conveyance system through plpe line.:-

i-) In the first Instance of an event as specified herein above, Ml shall pay treatment
charges for 100% of the quantity of effluent, as stated by HPPCB In thelr consent
letter.

il.) In-the second Instance of an event as specified herein above, M shall pay
treatment charges for 130% as stated by HPPCB in thelr consent letter of the
quantity.

lil} In case of third Instance of such an event, MI’s corinection to the Efiluent
Conveyance Syster shall be disconnected forthwith and the matter shall be referred
to Monitoring & Dispute Redressal Committee (herein after known as “Committee”
for the sake of brevity) for consideration. Decision of the Committee shall be final
and bindlng.

15. Any tampering of the conveyance system or with the discharge characteristics by MI
.- shall attract penalty or terminatlon as per: the decislon of the Committee, The
" Committee may at its discretlon, restore the connection of the Ml on the M)

complylng with its directlons,

o1 Accura Care Pharmacaulicals (vi.tud.

aﬁ-:” % on-f'“;'

Aulhorised Signalory

1296
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16, M shall give unrestricted entry in Its premises to the inspector nominated by KIDC,
who shall'have access to entlre plant area as also the records required for verification

of the guantity and quality of effluent.

17. M! shall ablde by the policy and declsion/s of the Committee to ensure smooth

operation.

\

o Inlet effiuents as notifled by HPPCB vide No.

18, The prescribed parameters f
t branch 2020 dated 2-12-2021 shall be a5 follows:-

PCB/CETP Kala Amb-982 consen

sr. No Parameters Remarks
1 coD 1500 mg/fi
2 BOD 500 me/l
3 TS5 500 mg/|
4 0&G 30 mg/l

5 FDS 3000 mg/l
6 pH 6.9-9.0

mm& - B. Consideration ond Financial Statements;

1. Formulae for Calculating the Effluent Treatment Charges

M1 shall pay the charges for treatment of the effluent, as levied by KIDC, calculated on the basis

of the farmula given hereln below:

Treatment Charges = [0.02"‘BOD+D.03“'(COD-2.5“‘BOD) + 0.005%CSS+0.01*(TDS- 3000)] Rs /KL
Where, .

BOD = BOD of sample, mgs/L

COD= COD of sample, mgs/L

€55 = Suspended sollds of sample,mgs/L

DS = TOS of sample, mgs/L

Any negatlve value In {CoD-2.5%BOD) and/or (TDS-3000} shall be ignored.

3 2 Ml shali pay at the minimum the fee for treatment calculated at 50% of the effluent quantity In
as per Declaratlon Form or the actual flow whichever 1s higher, to be computed for fee and

adjusted half yearly.

3. Ml shall deposit with KIDC, an amount equal to One month’s fee computed as per the formula
given In Para B hereln above, taking Into consideratlon the flow given in the “consent letter” of
HPPCB and the effluent characteristlcs glven In the declaratlon to be furnished by the Member
Industry or as verlfled by KIDC., However [n case of Industrial Units glving one MLD of more
effluent the deposlt shall be worked for 21 days fee computed as per the formula glven In Para

8 herein ahove.

E{Aolcura Care P armceuﬂ::ayw.ud.
2T a / aved
Authariged Stgnaty.y

R
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Accura Care

PHARMACEUTICALS PVT. LTD.

Extract of Resolution Passed at Board of Directors Meeting of Accura_Care Pharmaceuticals
Private Limited held on 12" September 2024 at its Manufacturing Plant Village Moginand Nahan
Road, Kala Amb, District Sirmour (Himachal Pradesh) 173030

Resolved That

In the board of Meeting as held on 12® September 2024, it is resolved that Sh. Varun Sabharwal working
in the capacity of Plant Head, is hereby authorized to appear and attend the case, titled, “Dharamavir Vs
State of Haryana &Ors.”, bearing O.A No. 515/2022, before the Hon'ble National Green Tribunal, New
Delhi on behalf of the company.

It is Further RESOLVED that Sh. Varun Sabharwal is duly authorized to sign Vakalatnama, brief and
consult our advocate (Sh. Aditya Dhawan) for representing the company, before the Hon’ble National
Green Tribunal, New Delhi, in the above noted case and sign/file-affidavits, reply, applications, appeal,
etc., for and on behalf of the company, as required, in best interest of the company.

All the execution and actions done by Sh. Varun Sabharwal, being taken in good faith and in best interest
of the company, shall be binding on comparny.

For Accura Care Pharmaceuticals Private Limited

P, — e e . s e
For Ateira Care Pharmaca vich o o
Care i analeLmﬂed‘ * ForkcuraCar hamaceuis Privle Lined
' * < .- | oo : .
; Mr Nec "ﬁﬂ" ar Arora Mrs. Deekgha-Arora
- Managmg Director -~ 7 T"‘J Director U} D‘mor"';_

Accura Care Pharma Pvt. Ltd.
Vill. Moginand, Nahan Road, Kala Amb, HP 173030, Tel: +91-98050-90296
Email : biochemix2012@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
Original Application No: 515 of 2022

Inre: bharamvir .. Applicant
VERSUS

State of Harayana & Ors. ' winennn R@Spondents

KNOW ALL TQ whom these presents shall come that we Mfs Accura Care
Pharmaceuticals, the above-named Respondent No. 13, hereby appoint:

ADITYA DHAWAN, KIRAN DHAWAN & SIDHANT THAKUR (Advocates) 89 LAWYERS'

CHAMBER SUPREME COURT OF INDIA & R-514, NEW-RAJINDER NAGAR, NEW.DELHI-
Mobile No. (7838603016, 9810953016} E-mail: advacateaditvadhawan@hotmail.com

{herein after called the advocatefs) to be myfour Advocate(s) in the above-noted case
authorized him: - ’

To act. appear and plead in the above-noted case in this Court/Tribunal or in any other Court
in which tha same may be tried or heard and also in the appellate Court including High Court
subject to payment of fees separately for each court by mefus.

To sign. file verify and present pleadings, appeals cross-objections or petitions for execution
review, revision, withdrawal, compromise or other petitions or affidavils or other documents as
may be deemed necessary or proper [or the prosecution of he said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise toueching or any manner relating to the said case,

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done far the progress and m the course
of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise lhe power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to
sign the Power of Altorney on our behalf.

And |Ave the undersigned do hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as mylour acts, as if done by me/us to all intents and purposes.
And liwe undertake that iAwe or my/our duly authorized agent would appear in the Ceurt on all
hearings and will inform the Advocate for appearance when the case is called.

And Iiwe undersigned do hereby agree not to hold the advocate or his substitute responsible
for lhe result of the said case. The adjournment costs whenever ardered by the Court shall
be of the Advocate which he shall receive and retain himself.

And Iiwve the undersigned do hereby agree that in the event of the whole or part of the lee
agreed by mefus to be paid to the agvocate remaining unpaid ke shall be entitled to withdraw
from the prosecuticn of the said case until the same is paid up. The fee settied is only for the
above case and above Court, liwe hereby agree that once the fee is paid. Ifwe will not be
entitlad to the refund of the sarme in any case whatsoever if the case last for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for
every addition three years, or part thereof.

IN WITNESS WHEREOQF |Awve do hereunto set my/our hand to these presents the contents of
which have been understood by mefus on this day of September, 2024. Accepled
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